
An Act to provide fo he extension of laws to certain Part  C States 

Sfates (Laws) Act, 1950. 

time being applicable to that 

Provided that  the ' ~nd i an  Penal (Act XLV of 1860) in its application 
to the State of Ma.nipur shall have 



i 

a). the rpp$ioucF&ption of &y such law, Or 
*<">. ,. . 

(b) any penalty, forfeiture punishmenti inourred. in respect of any 
I offence committea against any s 

(0) any investigation, legal proceeding or remedy in respect of any 
such penalt;y, forfeiture or pun shment, i 

and any such inrestigation, legal pr ceeding or remedy may be instituted, con- 
tinrled or enforced, and any such p nalty, forfeiture or punishment may be im- 
posed, as if this Act had not been assea: I 

Provided further that, subject to the preceding proviso, anything done or 
any laction taken, including any or delegat,ion made, notification, 
order, instruction or direction i e, regulation, form, bye-latw or scheme 
framed, certificate, patent, pe ence granted or registration effected, 
under such law shall be deem een done or taken under section 2 or, 
as the case may be, under the ng provision of the Act or Ordinance 
as now extended to the State b 3, and shall contiuue in force according- 
ly, unless and until superseded ing done or any action tarken imder the 
said section 2 or, as the case er the said Act or Ordinance. 

I 
I 

ee section 3(2)] 

d Acts not extende to Manipur by section 3 of this Act. 


